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0.2, 55/97. Dt. of Decision 3
1. M,B,Kaviraj
2. &,8eshagiri Rao
3, R.Xrishna . 8D
Vs_
1. The Unionof India, rep. by the Secretary
" to the Govt. of India, Dept., of Tele-
cormunication, New Delhi,
?. The Chief General Marager,
Telecommunication,AP Circle, Hyderabad. «.Re

Coungel fcr the applicants
Counsel fcr the respondents
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THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

THE HON'GBLE SHRI B,S,JAI PARAMESHWAR : MEMBER (JULL.)

ek ddR

ORDER
ORAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADM
Heard Mr . K.,Venkateswara Rao, learned counsel fd
applicants and Mr.V.Rajeswara Rac, learned counsel for
respondents, | y
2. There are 3 applicants in this OA, They areATe
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Mr.K,Venkatemara Rao

Mr.V,.Rajeswara Rao, &
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with three years Diploma or Degree from 1-1-26, They are wmow working

as TTAs, They pray for the scale of pay of Rs,1400-230¢
1-1-1986, |
3, The O2 is covered by the judgement of this Tril

OA, 699/96 =nd On,50/97 dispcsed of to-day, The same of

holds good in this OA also,
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servation

4, The OA is dispcsed of. No costs. ////,151.
Fo.S,JAT ’ARAMEg. 13) 1§ RANGARIEJAN)
__——"¥EMBER(JUDL.) MEMBER(ADMN, )
Dated 3 The 17th Sept. 1998.
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- well acquainted with the facts of the case,

the cause of action is same and the respondents ard

b

IN THE CENTRAL ADMINISTRATIVE,TRIBUNAL‘AT :: HYDBRABAD

M.AJNO,

Sa

1

OF 1996‘1

n
0.A:S.R,No; UBoOo. OF 1996

Between:-

1, ﬁ.B.K#i%aj. CH'B" KAy P\Q;() ‘

2. A,Seshagiri Rao,
3. R,Krishna,

An g

1, Union of India, represented by the Secretary
to the Government of India, Department of
Telecommunication, New Delhi,

2. The Chief General Manager, Telecommunication,

¢+. Applicants

A,PeCircle, Hyderabad, .o RESPONDENTS.
BRIEF FACTS OF THE CASE:~. .,
1. . We are the 3 applicants herein and as such we are

24 We submit that we are all working as TeToAs, in the

Department of Telecommunications. The relief sought

for is same

same,
RELIEF:- It is therefore prayed that this Hon'ble Tribunal
may. be pleased to permit us to file single O,A, on behalf of

all of us and pass such other order or orders as thlis Hon'ble

‘Tribunal may deem fit and proper in the circumstancés

of the caéee

. VERIFICATION,

We, the undersigned applicants, do hereby

-

verify

that the contents in the above paras 1 and 2 are trde to our

personal knowledge and legal advice from our counsel

not suppressed any material faj;%g’ abo*/bmégj

Hyderabad, R

Y k. gk R
3 kst

Dated :

?( Vb 2d o

Counsel for Applicants,

we have

Signature of the Appllicants
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. Mr. K.,Venkateswara Rag \O]j
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Counsel for the Applicants,
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Heard Mr.K.Vehkatesharq;Rao ) - ko AL o 23<}" IQ‘EL
for the applicants and Mr.V.Rajes- - ' ) S
wara Rao fcr the respondents, IN -

>
The MAd is not opposed. Under the 0.A.ND. . JﬂéDDOI 1996

circumstances referred to, the MA is
allowed as prayed for. Register the N
CA, . .

MA is crdered accordingly.
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EOJNS FOR THE APYLICAITS

AND -

1 . ' . Mr.

Sr. Addl. tanding Counéel for
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